
CENTRAL ADMINISTRATIVE TRIBWAL 
BANGALORE BENCH 

Commercial Complex (8DM) 
Indiranagar 
Bangalore - 560 .038 

S 	 Dated: 22 DEC 1988 
REVIEW 	APPLICATION NO. 	 94 
IN APPLICATION NO. 994/88(r) 	 - 	 S  

W. P. NO.  

Applibantjsj 	
espondent() 

Shrj G.V. Shat 	 V/8 	The chairman, Central Board of Custørns & Central 

To 	 Excise, Delhi & 2 Ore 

1. Shrj G.V. Bhat 
Upper DivIsion Clerk 
Office of the Ae8istant Collector 
of Central Excise 	 - -. 
Divisional Office 
Plandi Plohalla 
Plysore - 570 021 	 : 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER 

passed by, this Tribunal in the above saidr1.ation() 	 1288 
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End : As above • 	 (JUDICIAL) 



- 
Orders of Tribunal 

(XSP)VC/(PS)M(A) 

DECIBEP 7 1988 

Sri .G.V.Bhat, app1ica.jriJthe 

case is in person. 

In this application, .the applicant 

has sought for review -of. an  order 

fade by this Tribinal rejechng his 

Application No.984 of 1988 as beyond 

R
Its jurIsdiction. In making this 

pplication for review also there 

is a delay of 57-days. In I.A.Np.I' 

the applicant -has sought for condoning 

he said delay. We have perused the 

applicatipn - I.A.No.I. We are satis-

fied that the facts and circumstances - 

stated by the applicant in I.A.No.L 

constitute sufficient ground to condone 

jh~e delay. 	We, therefore, - condone 

the delay. 	- 	- 

After condoning the delay,we 

have heard the applicant on merits. 

We find that the subject matter of 

the original application relates to 

- the adverse entry made in the confi-

dential roll . of the applicant for 

the year 1977 and all the orders made 

against him had been made prior to 

1-11-1982. On that view,we have 
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In tthe lig t of oUrabQvè discus- 
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sion, we hold t tat this review appli-

cation is liabl to cbe  rejected We, 

therefore, rèjet this reyiewapp1i-

cation at the a1dmissiàn stage wlthoit 

noticea to theondents. 
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S Commercial Complex (BOA) 
- Indiranagar 

Bangalore - 560 038 

Dated *'21 	flcr' 
. 	 f 	

I,  LI L 	i988 CONTEMPT . 	 . 	 . 

PETITION(CRIMIN$LIcATIoN S  . . NO 
IN REVIE1 APPLICATION NO. 	94/88 J88 

W.P.NO.  

ppiiôan() S  

• Respondent() 
Union of India (Chairman, CBEC, Delhi) 	V/s Shri G.V. Bhat 
To 	 &2Ora 

The Chairman 	' 4. 	Shri ILS. Padmarajáiah 

Central Board of Customs & 	 . Central Govt. Stng Counsel 

Central' Excise High Court Building 

Central Revenue Building 	 S  Bangalore - 560 001 

Ifldraprasthá Estate 
Delhi 	 . 	. 'G.V.' S. 	Shri 	Bhat 

Upper Divièion Clerk 

The Secretary . 	Office of' the Resisten. Collector 

Central Board'of Customs & 	
S  of Central Excise 

Central Excise 	 ' 'Office Divisional 

Central Revenue BUilding Mandi Mohalla 

Indraprastha Estate , 	
Msore - 570 021 	- - 

Delhi ..  

3a 	The Collector of Central Excise ':- 

Central Revenue Building S 

Queens Road S  

Bangalore - 560 001 'S  

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 	' 

Please find enclosed herewith the copy
rimimal 
of 

C..C , passed 	 P 'by this Tribunal in the above saidLapp1catjon() on7-12-88 
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IECF2BER 7 1988 

Complainant by Sri, }i S. Pad.na-

rajaiah Respondent/AccJsed is in 

person 

'On the su'o'iiotu 'contmpt proceed-. 

ings initiated by this. Tribunal,, the 

responth?nt/accused very rightly realis-

ing the mistake committed: by him has 

I tender!d a vritten apolgy. He has 

apearëd in 
1
. person to-'dayand regrets 

'for his indiscr4action1 and tenders 

.unqualifed apology, for Lriting the 
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said letter We have examIned the 

i'ttenpoiogyad the subniissioris 

mde by the respondent/accused We 

are satisfied that the respoiident/. 
- 	I• 	•.-- 

accused had wriitten the itte± oü1 

of 	ignorance ahd not • :deliberately .  

We consider it proper to accepi the 

unqualif led apoJogy tendered by the 

pbndent/accusd and drop 

' 	

: 	

these 

[ccused. 

pt Of Court proceedings. We, 

oe .accpt the wTqualified 

y.,tendered y 	espondent/ 

pthe- coitempbfCürt  and dro 

dings. 
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